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, : egistrew
%, - 5 Or.b’o.l dated 25 Qg{&ﬁf

: On being mentioned, this matter
[?‘lm) ¢n fﬁ (ee—| has Bween taken up to-day.

“}tg@ i Heard Shri B.S.Tripathy, Advecate
for the Applicant and Shri B,Das, Addl.Standing

‘Counsel(on whom a copy of O.A. has been served)

appearing for the Respondents.
Applicant *s father, while serving
as Head Sorter in Dhenkanal Sorting Office

died prematurely. The Applicant had appreached
the Respondents seekinag an employment on

compassionage ground, In the present Original
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ks N Application under Section 19 ¢of the Administra-
S Sy W 16&\ s
NS v N DUETy s O TERNSY tive Tri®unals Act, 1985, the Applicant has

S IR\ | ﬁ«g\g sought for a direction to Respondents to
1 . . m
T e W consider his case for prov1dingAan emp loyment
17[‘)(5 n compassionate ground., The Legal Helr

DS S @G Certificate placed on record goes to show

)T‘ﬂc\\ == that Applicant's father Sasilhusan Acharya
) - left sehind eight dependants. By swearing
s N S an affidavit other memders of the family

. QA5-q. A «.Ln-?,.m, have suggested for appointment of the

C,r‘»-\,_:_ffs “} b2y J S present Applicant on compassionate ground,
I . .
=) Mﬁ’n n the aforesaid premises,
L/7 4 Respondents are directed to give sympathetic
W consideration to the case of the Applicant
within a period of three months.

% This O.A. is disposed of as

- asove., No costs,. ?
| N,

')/\\(% ‘#/N()‘L Send copies of this order along f

with copies of the O.A. to Respondents, whe
should treat this O.A. to Be a representation
of the Applicant and pass necessary orders
within a period as indicated above,

é Free copies of this order we
made available to the counsels of bo’ch sides.
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